
In the Central Admini stratiu s Tribunal
Principal Bench, Nsw Delhi

Rsgn. Md. :OAf 1157/88 Datsj 28. 8. 1992

I

Shri Jogindsr Pal Singh Applicant

U at s u s

Union of India Or s. Rsspondents

Fnr the Applicsnt .... Shri V.P. Gupta, Advcicota

For the Respond cnts .... Shri I'l.L. Uerma, Advocate

CGB AM; Hon'ble ['Ir. P. K. Kortha, 1/ic a-Chairrnan (Judl. )
Hcn'ble T'lr. B.N. Qhcundiyal, Administrativ s Plember,

1. UhBther reporters of local psners may be allausd to
599 the judgsment?

2. To bs rsf erred to the RaDcrter or not?

(Dudgemant of the Bench delivered by Hon'ble
nr. P.K. Kartha, Uice-Chair man)

The grieuancB of the applicant, uiho has ujorked

as muster roll casual flotoroump Attendant in the office

of the r espond-ent 3, relates to the terminatinn of his

services. He has prayed far his reinstatement with

consequential benefits.

2. '^3 fiave gone through the records cf tho csse 2nd

hnvg h-Lnard the I'^arned counsel for both the parties.

According to t he applicant, he has work ed ^from 10.6.1985

to 28. 2. 1987. The respondents have cont est sd ,t hi s and' :

have scaled that he has ucrked -only for 194 days from

15. 11. 1985 to 29. 1. 1987. The applicant Was di sen gag ad

from service on the ground that he uns 0ver-ag ed f cr



regular appointment. According.to tham, thsre is no

age restriction for recruitment of daily-uage employ ess, „

They hous also stated that the applicant uas not recruited

through the Employmanf Exchange*

3, The applicant has contended that at the time nf

his sngagernant an 10.5. 1985 , ha uias uithin the prescribed

age limit,

4. The applicant has filad r'1P~439/92 in uhich ha has;

produced same additional documsnts, according to uhich, hs

has worked for 34 2 days from 13, 1 2, 1985 to 29. 1. 1987, On

3. 2. 1988, the Engin eer-in-Chi ef, Army Headquarters, Nsu

Delhi, informed the Chief Enginaer, Western Com-nand, Chandi

flandir & Othars about" the decision of tha Ministry of

Fineincs to conduct trade Tsst of daily-uage employees

end ta recruit ths qualif i^ed , c and id at ss, irresDectiue of '

tha f set ^ hat her they were in possession of the requisite '

certificate sf I, T. I,/N, C, T. , ate. The cut-eff date from

uhich consideration will stop, uas 1. 4. 1 985. It uas •

further stated that "da'ily-yage employses who had ccmplst'ed

ISO days in eoch year beginning from 1. 4. 1985 , Jnight be

considered -eligible for induction as fresh recruits against

regul-r uacanciss aftsr passing ths recuisite trade test •

and provided they are uithin tha prescribed aae-Jiiriit and

ugre sponsored through the Emplsyment Exchanoe wt the time
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of thsir initial appeintment on muster rail". (emphasi s added)

' . • V

5, On 14. 11, 1987, ths respond ents issued a Gonveningi
ii

.order, according to which, candidates who hav/s I.T.I,

Qualification andi-hsue also rendered ^ustsr roll ssruicslj

in the Department, uill not be subjected to the embargo :l
• i'.

' - ' ' . •}
of 180 days service with the department, j

il

6, The applicant has submittsd that hs is a I.T.I,

trained Electrician, He has furnished, a espy of his

I.T.I, certificate as Annexure-3 ts the M.P, filed by

him. Ha has contended that the resoondants uers bound

to trade test him. as he has uorked on muster roll for

more than 180 d ay s and that he also possesses I.T.I,
!!

qualification. He has also submitted that'at the time S
' ^ ij

. . ' ' ' iof his initial engagement, he had been spsn sored threughi!

'• li
the Employment Exchange, • ;!
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7, After hearing both the parties, ue sre of the - jl
i !i

opinion that the respondents should con'sidar the suitability

of the applicant for appointment as i^otorpump Attendant ||
' ' ii

ij

or in any other capacity commensurate with his qualifica-J

tions on regular basis and in accordance uiith the provisions
' . ' • ' • • ' • ir

of the convening order dated 14. 11, 1987 by calling fiim fdir' an

' . :• iint srui eu/1 est. In case, he is found fit for such aopsirit-

ment in regular pcist comrnen sur at0 with his qusl if icati oh l|
ij

and experience, in accsrdance uith the provisions of thai

: i
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s^sid convening crd gr, ha shall bs appointed In o

rGgul---<r post. The rospondents shall comoly uith the

-^bouG directions as axpediti ously cis oossiblD ,ind

preferably uithin a oariod nf four months from the

date of cornmunic Titinn cf this order. ^ Thar 3 will bs

nn order as to costs.

./V -oIM ^
(B.M.Dhoundiyal)^^''^

Ad min i st r at iv a f'lemb er
(P,K. Karthaj

'J ics-Chairman(3udl. )


